NATIONAL COMPANY LAW TRIBUNAL
CHANDIGARH BENCH, CHANDIGARH

CA No.180/2017
CP (IB) No. 98IIr‘(l:hdICHD/2017
In the matter of:
BCL Homes Ltd. ...Petitioner/Applicant.
Present:  Mr. G.S. Sarin and Mr. Jalesh Grover, Practising Company

Secretaries for the petitioner.

Mr. Yash Pal Gupta, Advocate for the intervener.

Mr. Yogesh Kumar, Advocate for Canara Bank.

Mr. Rajneesh Malhora, Advocate for some home buyers.

Mr. Pradeep Sharma, Advocate for some home buyers.

Mr. Nahush Jain, Advocate for some home buyers.

Mr. Rajneesh Malhotra, Advocate has filed Memo of
Appearance for some home buyers but has not mentioned the names as
to whom he represents. Some of the home buyers are present in person
and a separate presence sheet showing their names, addresses and
signatures has been prepared by the Law Research Associate. The
same be taken on record. Mr. Nahush Jain, Advocate filed Memo of
Appearance for some home buyers. It is directed that the Power of
Attorneys by the learned counsel who have filed Memo of Appearance
be filed positively before the next date.

Bank was served on 16.10.2017 but no response has been
filed despite such a long gap though there is time line for early disposal
of such petitions has been prescribed under the Insolvency and
Bankruptcy Code, 2016.

Mr. Yash Pal Gupta, Advocate has filed CA No.180 of 2017

on behalf of Harjeet Kaur and Deepinder Kaur providing information
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about the non-payment despite the undertaking given to the Hon’ble High
Court so these persons are treated as interveners.

The matter is adjourned for arguments to 15.11.2017.
Reply/objections, if any, alongwith the appropriate Power of Attorney(s)
be filed at least two days before the date fixed with copy advance to the
Authorized Representative of the petitioner. Mr. G.S. Sarin, Authorized
Representative submits that he will supply copy of the petition and the
entire Paper Book to the respondents who are represented through
Advocates during course of the day. Let the needful be done. It is made

clear that no request for further adjournment shall be entertained.

Sd/-
(Justice R.P. Nagrath)
Member (Judicial)
November 02, 2017
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